IN THE HIGH COURT OF DELHI AT NEW DELHI

+ CONT.CAS.(CRL) 8/2025

COURT ON ITS OWN MOTION ... Petitioner
Through:  None.

Versus

HARESH SINGH, ADVOCATE ... Respondent
Through:  Mr. Sandeep Sharma, Mr.Amit

Chadha, Sr. Advs., Mr.Amitabh
Narender, Mr.Amit Chaudhary,
Mr.Vignesh, Mr.Dhruv, Mr.Harjas
Singh, Mr. Minky, Ms.Pooja Garg and
Mr.Deepak Jindal, Advs.

CORAM:

HON’BLE MR. JUSTICE VIVEK CHAUDHARY

HON’BLE MR. JUSTICE MANOJ JAIN

ORDER
% 09.10.2025

1. A complaint dated 06.03.2025 was received from the Court of
Ms. Astha Sharma, learned Judicial Magistrate (NI Act) — 09, Dwarka
Courts, South-West District, New Delhi. The said complaint was
against respondent herein, who, on 03.03.2025, had allegedly
misbehaved in her Court and intimidated her by using derogatory and
threatening language, during the course of judicial proceedings.
Keeping in mind the contents of the abovesaid complaint, it was treated
as “Criminal Contempt” and was, resultantly, placed before this Court
for further proceedings, in accordance with law.

2. Notice was issued to the respondent-contemnor.

3. During the course of contempt proceedings, contemnor filed an

affidavit submitting therein his ‘unconditional apology’ for the alleged
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conduct and behavior and sought forgiveness and discharge from the
present contempt proceedings.

4, The respondent was asked to appear before the concerned
learned Judicial Officer with direction to tender his written
unconditional apology to her as well.

5. We have received report from the concerned learned Judicial
Officer and in her report dated 20.09.2025, she has mentioned that the
contemnor appeared before her on 18.09.2025 and tendered written
apology for his said conduct.

6. Such report is taken on record.

7. Respondent — contemnor is present in Court today also and
reiterates his unconditional apology for his said conduct and behavior
and undertakes to be very careful in presenting himself before the
Court, during the course of any judicial proceedings. He assures that he
would always maintain the decorum and dignity of Court and would
not repeat such act in future.

8. In view of the above, this Court, while accepting the abovesaid
unconditional apology, discharge the respondent — contemnor from the
contempt proceedings.

9. The contempt proceedings stand closed accordingly.

VIVEK CHAUDHARY, J

MANOJ JAIN, J
OCTOBER 9, 2025/st/sj
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